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HIGH, COURT OF HI!ACHAL DRADESH AT SHIMLAYL

No HHC/Rulaa/%7(29),84~  Dated: 10th January,2002.
NoTI¥rIC2TIQX

In ekexﬂisa oL Lhe powels conferred under
‘Section 82 of the Arkitration and Conciliation Act,199,
the High Courkt of Himach&i,ﬁfédesh, makes the following
rﬁle8:~ 3

1. Short title (a) These rules may ke called
Commencement and "The High Court of Himachal
Applicakility. pradesh (Arkitration and

' Concaliation) Rules, 2032 .Y

() They shall come into force
with immaediate effect.

(¢) They shall extend to whole
of tha State of Himachal
Pradesh and shall apply .to
all proveedings kefore the
teourtt 'under the Arkitratdon
and Conailiation Act,1996,

2. Wefinitions, (i)Y () FACE!Y means the Arkitratiou
and Conciliarinu Act 1996,

(=) 'Application' mcans an
. apnlication filed in the
» 'Court 'under the Act,

{e¢) '"Arkitrator' mezans a persosn
sO appointed unrar Section
11 of the Act,

() 'Chief Justice! means the
Chief Justice of the High
Court of Himae'inl Dpaodes),,

(¢) 'Cloimanl ' means a person
making the claim,

(f) 'Regpondent’ means a person
agoinst whom the claim is

made . .

(i) S OLacy expiassious not ésp?w*iﬁ
-Fically defined her-in,
shall carry the same meaning
as they do under Sactinn 2
of the Act..
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,figﬂpde of: ;5‘””£§§$?$ ”inj Every application shall ke
Application. ‘ made in writing duly signed

R and verified in the manner
prescriked ky Order VI,Rules.
14 and 15 of the Code of
Civil Procecdure,l19u8 and if
the Court so directs, shall hre
supported by an atffidavit,
Tt shall ke divided into para-—
graphs numkered consecutively
and shall contain the name,
description and place of
residence of the parties, It
shall contain a statement in

. conmise form: -

. (a) of the material facts constitu=~-
: ~ting cause »f action;

(k) of facts showing that the _ourt
to whica the applicabtion is
presented has jurisdictiong

. ) (c) relief(s) asked for; and

(d) names and addresses of the
persons liakle o ke affected
by the applicatinng

Provided that, where a party,
by reason »f aksgnce o»r for any
other reason, 1s unakle to sign
and verify the same, it niay ke
signed and verified ky any
L 80N duly authliovd oed ry him
in this kehalf and is ju-,/m4
to the satrisf{actinn of the conuw
Lo ke acguainted with the facts
of the case,

(ii) An applieation for cenforcemcnt
~f an arkitral award undet
scction 36 or foreign award
undetr Sectinn 47 or Section 5%

» . shall ke in writing signed and
verified ky the applicant or ky
some other person proved to the

. satisfaction 2f the Court to ke
acquainted with the facks L€ vl
case, and shall contain in a
,tatular form the particulars
prescrized in suk-rule (2) of
Rule 11 of ordeér 21 of the
Cnde of Civil Procedure,1908,

A.Court {ens awl The CHurt fees and process fees
process fees, : B chintgeakle for all applicatinns
- to shall ke in accordance with the
e T n Court Feces Act and the Rules
; for the levy of process fee in
force for the time keing.
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Registration.

Show cause notice,

Applicakility

of the provisions
of Code of ClVll
Procedure,

-3
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Every application shall, if the
Court is satisfied that the same

is in order, ke numkered and
registered as an arkitration case
and every appeal shall ke register—
~2d as an arbkitration appeal.

The Court to which an application
is presented shall direct notice
thereof to ke givch to the opposite
party and to such other person(s)
as are likely to ke affected ky the

" proceedings requiring show cause

within a time to ke specified in
the notice why the relief(s)
sought in the application ke not
granted., The notice shall ke
accompanied ky a copy of the
apmnlication and documents filed Ly
the applicant.

0

(1) save as otherwise expressly

-~
D]

provided in the Act or these
Rules th: tollowing provisions

>f the Code of Civil Procedure,
1908 (v -f 1278) shall apply to
the procesedings kefore a Cowt in
so far as they may ke applicakle
. thereto, namely:

(i) Sections 28,31,35, 35-A,3% 1,
177,133,135,148-A 140 1R
and 152,

and

(ii) orders 1I1I,V,VI, IX,
XITIT,NLV,XV1I to XIX,
NXNIN and XLI.

(aY PFor the purpose »f facili-
-t=sting the application of
the provisions referred to
under suk-rule (i) the Court
may construe them with such
alterations, not affecting
the sukstance, as may ke
necessary 2r proper to adopt
to the matters kefore it;
and

(=) the Court may, for suffici-
-ent reasons, procced
stherwise then in accordance

‘with the said provisions if
it is satisfied that the
intercsts of the parties
shall not thereky ke
prajudiced.
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87 Répeal The " High Court of Himachal

. ‘ ) Pradesh (Arkitration & Conciliation)
Rules, 2000 ", framed under Section
82 of the Arkitration and
Conciliatinon Act,1996, shall stand-
repcaled,

9. Saving Clause, The acticn, if any, taken under the
orovisions of the High Court of
Himachal Pradesh (Arkitration &
Conciliation) Rulcs,2@L0 and prior
to coming into forsce of the present
ruics shall ke dozemed to> have keen
taken under these rules.

Provided that the repeal 2f the
atoresaid rules shall not, exceot as
exoressly provided in these rules;

(a)-rovive anything not in force or -
+  existing at the time at wh'ch
- k4
the repeal takes effect; or

() affect the previous operation
s e T ez o0 £ . b . ] ] 5 .
%W“ ~f any ordar or decision given
under the rules so renpualed »Hr
anything duly done or sufferesl
thereunder,

e
g S
BY ORDER OF THE HON'BLE THE
CHIEF JUSTICE & JUDZES.
. ( V.K.Sharma)
Pistrict & Sessions Judge
(Inspection).
Endst .No . unc/Rul@s~22(29)/a4~ Dated:
Coples forwarded to -, ) .
1z The Chief Secretary to the Govt, 2f H.P, Shimla-1.
2. The Secretary (Home) to the Govt, of H,.,P, Shimla-1,
3., " The Secrctary (Law) to the Govt,of H,P.8himla,-1.
4. The Additional Ragistrar to the Hon'kle the Chief
Justice, High Court of Himachal Pradesh Shimla. i
5. . g 2dditional Registrars(s). and (A&E) of this
L TR TSty .
5. The ESecretaries to Hon'kle Judges of thé - High
. Court of Himachal Pradesh




16,

11,

12.

13,

~5-

All the Dy. Registrars/Assistant Registrars/

court Secretaries/Pvt. Sceretaries/Superintendents/
Marriage Counsellor/Chief Likrarian of this
Registry. .

211 the Judicial officers in Himachal Pradesh,

P,8s to Registraf General and Registrar,(%igilance)

of this Registry.

P,AS to District & Sessions Judge(Rules$ and District

& Sessions Judge(Inspaction) of this Registry.

The Editor TI.L.R H.P.Series 'ligh Court of H.P. Shinla,.
o - Deptt,

The Controller,Printing and Stationery/Govt., of

H.P, Shimla~5 for puklicatisn’in the Himachal °

Rajpatra (Extra-Ordinary). H: is also requestced to

send a copy 2f the Gazetto containing the puklication

to this Registry at the earlicst,. -

Guard file.

. e L Ty
_ (V.K.Sharma)
Disgtrict & Segssions
Judge (Inspectinn).



